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(i) NEED TO RESTORE THE DESERT
DEVELOPMENT SCHEME IN KARGIL
DISTRICT OF LADAKH

SHRI P. NAMGYAL (Ladakh): The
Len and Kargil districts of Ladakh in Jammu
and Kashmir State were included under the
cold desert programmes cver since the said
scheme come into existence. Suddenly last
year, Government of India withdrew the
scheme from parts of Kargil district on the
basis of a task force’s reports. It appeared
that the so-called task force had based its
report arbitrarily on the excuse of higher
rain and snow-fall in Kargil area, which is
contrary to the factual po’sition. No doubt,
during the winter, parts of Kargil district
receive very heavy snow-fall, but during
summer and particularly during the critical
forming period, the snow gets exhus-
ted much before the maturity period of the
main crops. Many schemes and measures
taken in hand under the Desert Development
Programme in Kargil district for conserva-
tion of water and snow are lying incomplete,
due to withdrawal of the said scheme.

1, therefore, urge upon the Government
to restore the desert development scheme in
the whole district of Kargil in the Ladakh
region.

(iii) NEED FOR PROVIDING STOPPAGE
OF THE PROPOSED SANCHI EX-
PRESS TRAIN AT VIDISHA AND
ALSO RESERVATION QUOTA FOR
VIDISHA

SHRI PRATAP BHANU SHARMA
(Vidisha) : The Government is proposing to
run Sanchi Express train Originating from
New Delhi and going to Indore VIA Bhopal.
® It would be a great boon to the People of
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Central
Pradesh, connecting them to the capital of
the country by a fast train.

It would also fulfil a long-standing need
of a fast train between Indore and Bhopal,
where the Major traffic has to move by road
so far. I would appreciate if the new train
is started by the 2nd October 1983 because
the Railway Minister had recently announced
that Sanchi 'Express shall be started shortly.
I would also like to place certain expecta-
tions of the public for consideration by the
Ministry :

L

1. The Sanchi Express train timings
should be adjusted in such a way
that it has not only convenient
starting and arrival timings at its
final destination, but also at
Bhopal, the Statc capital.

2. The train should have a stop at
Sanchi and Vidhisha, the historical
towns that have given this train a
name, in the first place,

3. There should be a reservation
quota at Vidhisha for at least 12
to 15 berths in each direction.

(ivy NEED TO DECLARE SUPPORT
PRICE OF WHEAT AT RS. 200/- PER
QUINTAL BEFORE SOWING SEASON
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[SHRI R.S. SPARROW : in the Chair]

(v) TRANSPORT ARRANGEMENTS IN
THE HILLY REGIONS
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